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ALLAHABAD BENCH, ALLAHABAD.

Allahabad this the day 2Js. Flrca  of 1995,

REVIEW APFLL ATION NO., 84710 OF 1994,
IN
ORIGINAL APPLICATION NO, 349 OF 1994,

Union of India and oth®r8.ecesessssecess« Applicants,

By Advocate 3ri J.N., Singhe
Versus

Ramdheni & ﬂnherso..---4.44-4---1--1-.- ﬂaa,-:undants.

CORAMs Hon'ble Mr, S, Das Gupta, MEFBLAR (A)

Hon'ble Mr, T.L., Verma, MEMBER (3J)

GERUBEER

By Hon'ble Mr, 5, Das Gupta, FEMBER (A)

4 This application has been filed by
Union of India and others, the anplicants in 0,4,

no. 349/94 seeking review of the Judgment and order

déted 2,9.1994 by which, the aforesaid Orininal

Application was dismissed,

2, In the aforesaid Original Application

the applicants haa challenged angd award dated 4.3,13993,

given by the Industiral Tribunal Cum Labour Court, Kenpur,

holding inter alia that the action of the management in
terminating the services of the respondents in the said
Original Application was noither leg#l por justiiied and
ordering that he be reinscated in service with full
backwages, After a careful consideration of all Cheee
points raised by the applicants in ths aforesaid Original
eyl

Application, this Tritunal declined to interfere ,dA ths

0 et
Auard of the Ingystrial Tribunal and cismissed the said

application,
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at this w‘t;aﬁ; has wrongly upheld

Hﬂa ‘award of Ei'lﬁ? Indust ~ al ] munn 1 Cum Labour
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that bh& case before the Industrial Tr#@m.\f ;r‘ -2
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Court Haﬁ 'ba::ﬂed by Res-judicata, by

c) That this Tribunal has erred by o ' ing
b to consider that the applicat.inn before the Induatni;al

Tribunal was not :_;,5.

L Under Section 25F, 25N or
25G.
£ d) That this Tribunal ha2s wronoly held that
the Industrial Oispute wes referred by the gg.pmp'ri'&tg_
*‘ Government,
e) That this Tribynal has wrongly observed

that the respondents in the Original Apppication hed
attained the temporary status at the time of the

: ternination of his service and had ignored the averments
in the Original A-rlication that he was not a Workman

under Industrial Dis-~utec Act and also that he had not ,

—_—

worked continuously for 120/180 days to give him temporary
status,

f) That this Tribunal has not considered

the fact that the respondentp in the original Application

had submitted forgea School Leaving Certificata,

% S It would 8ppear from the Review Anplication [

that the review has been sought on the g':wﬂﬁg-_i:hat% this R
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- be brought out earl
"J IJ’:-‘. .-Wah{hb Hpﬁlmﬁiun, no Bwﬁ“ﬁﬁ'é‘dn

is any error in the impugned order on the fac

No new fects have also been brought out ﬁhi’o*m

warrant review of the order already passed. |
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g 4 The Review Application, thersfore, -
' merit and is dismissed.
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